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I4 THE CEJTRAL ADMINISTRATIVE TRIBUNAL HYDERABLD BENCH AT HYLERLIAL

0.4.N0,306/86 | .

Date of Orcers 15=3-96

Be tween s

L.Arjuna Rao ' ST | | -

e Applicant:

. and : 7 +

1. General Manager, Naval Armame nt Depot,
Visakhapatnam=1 ‘ - 7
m%khira'laya

na

2, Chief staff Officer, (P&AJ
Baseo‘|

Poorvnausena Kaman, Nausa
Visakhapatnam. '
'3, Flag Officer, Commanding-in-Chief,
" Headquarters, Eastern Naval Comand,
' Visakhapatnam. : :

4. Chief Staff Officer, (P&A) Hejadquarters,
- Eastern Naval Command, Visakhapatr_lam.

5. G.S.Naidu, DGM(HRD) Enquiry Authoriﬁy,
V:.sakhapatnam. ' '

Respondents.

For the nfpllcant :~ Mr. P,B,Vijayakumar, Advocate.

For the kespondents: Mr. V.Bhegmanna, , o
I &x./AddLCGSC o 4 -

CORAM: o . o |

~ THE HON'BLE MR.JUSTICE \MLC-‘:_:EI_-I_A;Q_P_HQ_RI__,, VICE-CHALRMAN -

>

L L i Lo B

PHE _HON® BLE MR, H.RAJ]
e R e

NDRA” Pﬁ&?&% MEMBER( ADMN)




0.A.N0O.306/96

(AS PER HON'BLE SHRI JUS

Perused the O0QA}

not 'preséﬁt.

Counsel for Respondents.

2. We find no m

JUDGEMENT
— Dt: 15.3.96

[ICE M.G.CHAUDHARI,VICE CHAIRMAN)

Counsel for the applicant is

Heard S%ri V.Bhimanna, learned Standing

2rit in this application. The

applicant who was worki+g as LDC under the lst respondent

was served with Meme o
in the inquiry
challenge in earlier
applicaht._ By order

direction was made:

"The competent

thereafter

dt.27.1.95

I charges dt.31.8.90. Proceedings

"were subject .matter of
OA (No.1134/94) filed by the

in that -0A, following

authority is directed to

- take further pteps in conformity with

‘the provisions

of the Rule 15 of the

CCS (CCA) Rulpks on the enquiry report

and 1in case

it finds that it 1is

necessary to |record further evidence,

to issue a digection and remit the case

to the enqyiry

officer ﬁith such

specific diredtions."

3. Pursuant to the aforesaid directions, competent

authority of the respo

dt.7.7.95 directing flurther

15(1) of CCs
recording of

allowing cross

examination. This

ndents issued the impugned order

inquiry in terms of Rule

(CCA) Rules, 1965 specifically directing

evidende of the MRO, Chintapalli and

impugned order was

fur

A

——t

T

T
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Cy

issued in compliance wi

We are, therefore,

said

1

can challenge the

th the order in the previous OA.

unabllle to see as to how the applicant

order by this OA. All legal

objections have to be rpised before the Inquiry Officer

and no
stage. OA is clearly f

the aforesaid reagons, ?

interference car

be made at this interlocutory
1led at interlocutory stage. For
A is rejected. No costs. .

W/W«A

(M.G.CHAUDHARI)

15th March, 1996

Open- [g

vsn

ourt dictation.

iy
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VICE CHAIRMAN

I

-
-
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To . ‘
1. The General Manager,
Naval Armament Depot, Visakhapatnam=l. -

2. The Chief Staff Officer (p&a)"
' Rasxxxsaxa Poornausana ihm Kaman,
Nausana Base, Visakhapatnan,

3. The Flag Officen, Commanding |
Headquarters, Eastern Naval COmmand' : - "

Visakhapatham. -
4, The Chief staff officer,(P ) Headquarters,
 pastern Naval Command, Vis hap atnams : ]
/.

5. One copy to Mr.G. S.NaidU,‘: M(HRD) Enquiry Authomity, . i

Visakhapatname.

7. .0ne copy to Mr. V .ﬂheeman a, Addl. OGSC CAT.Hyd. .

8., One copy to Library, CAT. yd. .

9, One sparecopy.

pvm

i
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TYPED BY

COMPARED BY

-‘f--g‘.‘-:,i'h'; o e

HYLERABAD BE

| . l 7 @ b "I

I _COURT S

CHECKEL BY

APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NCH AT HYLERABAD

™M-f - cheae cll,\m'\j ,

THE HON'BLE MR.JUSTICE ¥ &

VICE CHAIRMAN

L

Admitte
i.ssued.

Al'lowed

Di:smisged.

- Or dered/ke jected.

|

AND :
: t Rieudaa Prosed)

THE HON'BLE MR . ReRANCGARATAN- M{A)
Dated: 182 R -1996

ORBERLI UG MENT

M.A/R.A./C.A.No.

‘ in

V.A.No. Rt C\Q‘ -

T.a.No, (w.p.No, )

nd Interim directions

Di sposgd ~f with directions

Dicsmigsed as withdrawn.
-Dis migsed for default.

. — T ——
~ ~ No order as to costs.,

No &P~ ﬂ

Wir surafiw sfuet I

Central Adminisirative Tribuna!

soer/DESPATCH |
=4 APR 1996 2
Tz s ‘

BRYDERABAD BENCH

IRV -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

AT HYDERABAD
L

R.A.NO. 3b/95 in 0.A.306/96

|

HYDERABAD BENCH

Dated: 3,12.96

CORAM i
" HON'BLE MR, JUSTICE M.G. [CHAUDHARI, VICE CHAIRMAN

HON'BLE H. RAJENDRA PRA?AD, MEMBER (ADMINISTRATIVE)

L. Arjuna Rao, l
S/o Gangunaidu, |
L.D.C., Naval Armament Depot.
Visakhapatnam=9. vee Applicant

(By Advocate Mr. P.B. Vijaya Kumar)
Versus |

1. General Manager,
Naval Armament Depot,
Visakhapatnam-9, |

2. Chief Staff Officer (P&A),
Mukhvyalaya, |
Poorvnausana Kaman, N
Visakhapatnam, l

|
i

Ausana Base,

3. Flag Officer Commanding-in-Chief,
Headquarters, |
Eastern Naval Command|

Visakhapatnam.,

4. Chief Staff Officer KP&A). .
Headquarters, Eastern Naval Command,
Visakhapatnam.

5. G.5.Naidu, DGM (HRD)|,
Enquiry Authority,
Visakhapatnam, : +.+ Respéndents

(By Advocate Mr. V. Bhi#aﬁna)

ORDER C-p”?'w"wwj'

(Per Hon'ble Mr{ M. Rajendra Prasad, Member (Admn.)

In OA 1134/94/ this Tribunal on 27.1.95 directed

the competent authority|to take further steps in conformity with
fhe provisions qf Rule;JS of cCS (CCA) Rules oﬂ the enquiry report
in the disciplinary caée Iaunched against the applicant on
31.8.90, and to record, further evidence, to issue further
instructions or to rem%ﬁ the case to the inquiry officer. 1In
compliance with the diLTction} the competent authority diréﬁted-
further inguiry in term$ of Rule 15(1) of CCS (CCA) Rules, 1965,

and to record the evidgmcé of MRO., Chintapalli. Aggrieved by

this action the applicL1t £1led OA 306/96 which was disposed Of

Al
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the renewed inquiry ag
only before the Inguir

which could not interf

on 15.3.96, with the fi

2. The present app
passed on 15.3.96, on

(i) the renewed

lacuna in t

@
-~
-

ding that the 0A had been filed at an

al

h

interlocutory stage, and| that all legal objections pertaining to

imst the applicant ought to be raised

v 0fficer, and not before the Tribunal

erle at any interlocutory stage.

lilcant seeks a review of the order

tHe ground thate-

inquiry ;s‘(a) only to f£ill up the

\¢ original inquiry, and cannot therefore

be permittedj and {(b) = violative of note to

Rule 14(15)

(i1) it is open

at any stag

violation ¢

of cCcS (CCA) Rules;

. & the applicant to approach this Tribunal

t
% of the proceedings on the ground of
£

prindipies of natural justice;

(1ii) the above aspects could not be placed before this

Tribunal o

hearing. TI

counsel on

was receive

=)

15.3.96, when the mattér came up for

his was due to the indisposition of his
that date; also because no cause-list

dl on that day and no alternate arrangements

for the app

fore be maid

3. The point at (i
or'acceptable ground |0
already stands settled

on 15.3.96 while disposiing of -the OA.

r| reason justifying review.

erance by any other counsel could there-
el

ili)- above does not constitute a sufficient

Point (1i)
by the last part of the direction issued

point (1) could well be

raised, as already ruJed, before the inquiry officer. Wwe are

satisfied that the ad

with the directions i

is in order as held i%

objectionable.

No rev

jlon of the respondents is in compliance

dued earlier in OA 1134/94, and that it

OA 306/96, and is not in any way

jlew is justified.

4.  R.A. is disalﬂcrv}ed.

‘ Deal i
(H. Rajen Prasad) : M G/ chaudhari)

Member {(Adsain.)

VM

Vice Chairman

N
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\ R.A.30/96

{

To - " . :

1. The General Manager,
Naval Armament [epot, -
Visakhapatnam-9. |

|
2. The Chief Staff Cfficer(P4a)
Mukhyal aya, Poorvnausana Kaman,
Nauaana Base, Visakhap tnam,

3. The Flac Cfficer Cowmandiqg—an—Chlef
Headquarters,  Zastern NaQal Comman d,
Vlsakhapatnam. r :

4, The Chief Staff Of ficer (P&A)
Headquarters, Eastern Kaval Command,
Vlsakhapatnam. .

o

5. One copy to Mr.pP.B Vljayakaumar, ad€ocate, FAT Hyd.

6. One copy to ME.V.Bhimanna, #4d1,0G5C. CAT. Hyd, |

7. Cne COpY to leraxy; CAT. Hyd.

8. One « copy to Hon'ble Nr H. Rajendra Prasad, Member(Admn.) CAT. Hxd

" 9. One spare cOpy.

pvm,

et - gy . ——
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) .  TﬂED§Y- mmmmDBY

COMPAKRED 3Y : APPIxO'\:’}IiigJ\

IN Tho CENTRAL ADMINISTRATIVETRIBUNJE/r
- HYLEKABAL BeNCH AT KYLERABAD )
'IHE HON' BLm MR,JUSTICE M.G.CHAUDHAKT
. VICE~CHAIRMAN

\t\’)

' | | AND

' THE HON'BLE MR.H.RAJENDRA PRASAD :
MEMBER( ADVMN )

Date e R - 11199
_ORDER / BRULGMENT

Mrtre/ R A/Crae-No, 30 \q 6

in

t .20, jgoélqé ,
T.A.XNo, ks - (W.P. ');

admitted anc Iaterim I_‘irectfton's.
lssudd. '
Alloded. , '
D:'.ép sed of with di:ectionsg
itsmisséd.‘

Dismigsed as w:Lthdrawn.

~

-Dismigsed for defapt
" Qrder d/Rejected.
pvm, , _ Ko order as to cos:s.

Al

- ; 4 . .—p
Frvg gorafas Afaw
Central Administrative Tribunal

Ber PESPATCH
30 DEC 1996 o
- E‘;-{n;;\ra At Lic] ;

HYOFRABAD BENCH .E*






